| TEM NO. 31 COURT NO. 2 SECTION | ||
SUPREME COURT OF | NDI A
RECORD COF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (G vil) No(s).34914/2013

(From the judgenent and order dated 26/08/2013 in WP No.5542/2005 of
H GH COURT OF JUDI CATURE AT ALLAHABAD, BENCH AT LUCKNOW

M S PRAMOD TELECOM PVT. LTD. Petitioner(s)
VERSUS
STATE OF UP THRU. PRI NCI PAL SECY. & ORS Respondent (s)

The

(Wth appln(s) for exemption from filing cl/c of t he i mpugned

Judgment , exenption fromfiling OT. and prayer for interim relief
of fice report )

W TH

SLP(C) NO. 35480 of 2013

and

(Wth apln. for exenption from filing O and wth prayer for interim

relief and office report)

Date: 06/01/2014 These Petitions were called on for hearing today.

CORAM :
HON BLE MR JUSTICE R M LODHA
HON BLE MR JUSTI CE SHI VA KI RTI SI NCH
For Petitioner(s) M. Shanti Bhushan, Sr. Adv.

M. Pradeep Kant, Adv.
M. Divyanshu Sahay, Adv.
M. Kartik Seth, Adv.

M. Rohit Kumar Singh, Adv.

For Respondent (s)

UPON hearing counsel the Court made the follow ng
ORDER

We are infornmed that Review Petition (Civil) No. 3061
2013 in S.L.P. (Cvil) No. 33861 of 2013 titled "Ms Annol Bakers
Ltd. Vs. State of UP. & Os." is likely to cone up in Chanbers
January 9, 2014.

Li st the special |eave petitions on January 17, 2014.

of
(P)
on

The submission of M. Shanti Bhushan, |earned senior

counsel, recorded earlier on 09.12.2013 is reiterated.

| (Raj esh Dham | | (Renu Di wan)
| Court Master | | Court Master



